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Order dated 27.11.2002 

eard Shri A.I<anvio, Advocate for the Applicant 

and Shri A*hk.Mchanty, learned senior cosel appearinq 

for the Respondents. 

Plavinq served the Railways for 20 day-s drinq 

1981 and 4 days drin 1982(as a VzttTuan in Sffier/drin! 

Car Festival at Pri) the Applicant has filed this Oritinal 

Application on 26.03.2001, seekinq direction for aiserption 

in the Railway service. While consierinq the interim 

prayer of the Applicat, followinq orders were passed on 

20.4.2001, y a Division Lench :- 

y way of interim relief applicant prays that 
he had worked earlier in 1981 and 1985 as hot 
weather Waterwan. Ne has also stated that 
after his last enaernent he had every year 
approached for en!a.ement. It is smitted by 
learned consel for the applicant that smer 
season is approachinq and the Departmental 
Athorjties are !oing to enae hot weather 
waterwan and in such en!a!ement, as a disenaed 
candidate, his cndidature sholi be taken into 
consideration. In view,  of the abovesthwission, 
prayer for interim relief is disposed of with 
a direction to the Departmental Authorities 
that in case the Respondents enaee hot weather 
waterman in smer season and in case such 
en*a.ement has not already been done and in 
case the applicant has applied for the post 
and he had earlier worked in that capacity, 
then his candidature should be taken into 
consideration •ivinpreference to kjver 
fresh faces'. 

Havinq heard the learned counsel of both sides 

and havinq persed the pleaI1ns placed on record, I am 

satisfied that no further relief can be qranted to the 

Applicant; save and except what has been qranted to him 

already by way of interim order on 24.4.2001. 

In the aforesaid prewises, this O.A. is disposed 

of by way of 4jivin4j direction to Respondents to 'ive 

preference to the applicant over fresh faces as and when 



I 
they áecie to enae Not Weather Waterman drin 

srmer season or during Car Festival: in case the 

Applicant makes himself availa1e y  making due 

application. No costs. 

Senâ copies of this orer to Respondents and 

free c.pies of this order e maâe availa1e to the 

learned cotnsel of both sues.  
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